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BEFORE THE APPELLATE AUTHORITY
(Under the Right to Information Act, 2005)
SECURITIES AND EXCHANGE BOARD OF INDIA

Appeal No. 6794 of 2026

: Appellant
Aadesh Motla Vs

CPIO, SEBI, Mumbai : Respondent

ORDER

1. The appellant had filed an application dated February 16, 2026 (received by SEBI through RTIT MIS portal)
under the Right to Information Act, 2005 (“RTI Act”). The respondent, by a letter dated March 04, 2026
responded to the application filed by the appellant. The appellant filed an appeal (Reg. No.
SEBIH/A/E/26/00100) dated Match 11, 2026. I have carefully considered the application, the response

and the appeal and find that the matter can be decided based on the material available on record.

2. Queries in the application - The appellant, in his application dated February 16, 2026, sought the following

information:

« AT TG SIGIGT 31TG qEUIA Hex fore GoTRp-NR IR IR & R | 31U B G4 ¥ g1 THDHRI § &
ATHT 2120 S Y TERT THA &1 § Sl AT GHH BIC & TS & HRA 3T & AT F IR H S
19l & T8 S 4t 3efiF % a8 S O gt § R A1 Y 31U &) Sht YT Gl Dl S § ol R @
&S R SR TS P U 3MTUP Tg ST 14T T § THH BIE P TSI B AR YR GIRT B W
HT 3T & GaRT DI HATg B ol Fabell g AT -To] TT HTS DI B GART DI off bl § 39 P ferdd
AT B SMaIHT § SId ddb 3 & U $of St T Y DI 3R T B} SH 2HRT UERT gaRrT Tal ot
SATC 16 T Y01 FUT SR P TSR & THdl § BI YT P oo 57

3. Reply of the Respondent — The respondent, in response to the application, informed that the Hon’ble
Supreme Court vide orders dated 04.06.2014 and 11.07.2016 has directed that the following conditions have

to be complied by Saharas while entering into any sale transactions of immovable properties and after
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complying with the conditions the Title Deeds of the property(ies) shall be released by SEBI in favour of the

purchaser

1. The Saharas shall furnish to Hon’ble Supreme Court the details of the valuation of the properties sold and

the terms of sales;

ii. that such sales are not for a price less than 90% of the circle rates stipulated for the area in which the

properties are situated etc;

iii. that the sale price so recovered by Saharas shall be deposited in entirety less expenses, TDS and all other

applicable taxes in the SEBI Sahara Account;
iv. a declaration that the purchasers is not a related party qua Saharas.
The respondent also informed that the orders of Hon’ble Supreme Court are available on SEBI website.

4. Ground of appeal — The appellant has filed the appeal on the ground that he was provided incomplete,

misleading or false information.

5. I have perused the application and the response provided thereto. On consideration, I find that the
respondent has adequately addressed the queries by providing the information available with him.

Accordingly, I do not find any deficiency in the response of the respondent.

6. Inview of the above observations, I find that there is no need to interfere with the decision of the respondent.

The appeal is accordingly dismissed.

Place: Mumbai RUCHI CHOJER
Date: April 01, 2026 APPELLATE AUTHORITY UNDER THE RTI ACT
SECURITIES AND EXCHANGE BOARD OF INDIA
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